- CENTRAL ADMINISTRATIVE TRIBUNAL
| ERNAKULAM BENCH

Original Application No. 371 of 2011

Wednesday, this the 18 day of May, 2011 |

Hon’ble Justice Mr. P.R. Raman, Judicial Member
Hon’ble Mr. K. George Joseph, Administrative Member

M. Ravindran Nair, (Retd. Mailman, HRO,

Thiruvananthapuram), Gopalam, Ullas Nagar,

Elippodu, Thirumala, Thiruvananthapuram-

695 006. ‘ e Applicant

- £8

(By Advocate — Mr. Vishnu S. Chempazhanthiyil) |
Versus

1. The Chief Post Master General,
Kerala Postal Circle, Thiruvananthapuram-33.

2. Union of India, represented by the Director

General of Posts, Dak Bhavan, ‘
New Delhi-1. . - Respondents

(By Advocate — Mr. Sunil Jacob Jose, SCGSC)
This application having been heard on 18.5.201 1, the Tribunal on the same
day delivered the following:

ORDER

By Hon’ble Justice Mr. P.R. Raman, Judicial Member —

The applicant vis a retired Mailman who was in the service of the Postal
Departmenf. According to him he does not have the requisite number of years of
service for pension as it falls short by 20 days. But it is his case that he has been in
continuous officiating service froni Marc_:h, 1994 onwards before he was appointed
as Group-D on regular basis with eﬁ'eét from 20.9.1994. Thus, if his officiating

service is also taken into account he would satisfy the minimum qualifying service

>



for pension. Ac(;ording to h1m Rule 88 of .the CCS (Pension) Rules provides for
relaxation of the rules in case of undue hardship and if is fgrther contention .that it is
é fit case that the powers under such rule can be invoked as the number of days fall .
short is only 20 for enabling him to get the minimum pension and unless that is done
according to him-it will cause undue }hardship. Since a representation is made in his
behalf vide Annexure A-11, we think it is only .appropriéte that the respondents be

directed to consider the said repreéentation"and take a decision on the same.

2. In the result after hearing both sides; we direct the second respondent i.e. .
Director General éf Posts, New Delhi to céﬁsider Annexure A-11 representation and
to ’dispose‘ of the same in accordance with law as expéditiously as possible within a
period of fhree months from the date of reéeipt of a copy of this order. The,appllicant
may serve a copy of this order on the second respondent for information and

compliance.

3. In the aforesaid terms, the Onginal Application stands disposed of. No order

as 1o costs.
(K. GEORGE JOSEPH) . (JUSTICE P.R. RAMAN)

ADMINISTRATIVE MEMBER o | JUDICIAL MEMBER
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19. Mr. Rajeshxfor Mr.Sunil Jacob Jose, SCGSC
ir Vishnu (S Chempazhanthiyil (rep )

MA 729/11 5 :

" This is ah application for en'.argement of fime
fixed in the final-order passed in OA 371/11.. For the -
reasons stated in the application and after hearing both
the sides, we enlarge the time til 24. 10.2011. MAis

accordmg'.y a'.&c‘e ed '}&@\
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